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Afe ot 71 F A1 39H & Fre [ ar vH Efemrer R A var g7 Aees ar var
=tk g¥ % =7 & s T @ a1 e e g & forw e om

gty § sfverd & & sterar svdtad & e, ag ot g9@er e w are
F AT IFHT AMATT F 39 AT gEEAt T, v THwT 9 F AT gy F g fi
AT ITH A % AT 8, gedTed 7 2 ¢ vA fAfdmrer iyt S wrer
TR ®9 § FATC M0 7 70 70 91 % a7 qiufa % stferaed § 39 arfea fhar =@
oT|

T A<k FAT T 9T H-
(i) STt FU=T ¥ Faer vF Fgersw g agt are & s § fFFw s arer st
FTET! T TP o 118 3 srefier Tt 1€ g qftae & &7 ST,
(i) AT FET qiEawt e g gEaraia s At £ ST,
(iii) AT HHeT A9 T UH FwTAGT F geareA U S i ar F JATEr
Bl

& FIEGT ATAHIL, T&®, FOAT qr~ra 17 &7 A< Arewrdr

aferf==e & Iuadl & 1= w5d gu-

(i) e g T JEe A7 = F UH Aty & o o qrieiE 0w s
Y erat o¥ Ak T ST "R ST A SRl e 2 WE i e vy A
reft qer FrET afawrdy, yEe, Fudr ataa ar qer BT afewrT @ ger
GERIT

(ii) et Raer &7 e FTAFET AfeaTd, T, HudT gt a7 e faxhT
SrferRTY o = ® A o S wem

aterfaae = Bt #7 S Suay Rt Reas i qger st afaw, &6,
ot e a7 e it sfeerdy % gr a1 saa Bt ard & B S i e
FTAT & AT IHHT AT AT STferga ear § &t it UF =7f<h & g0 41, S U
Ty & e o7 qew wraEl Afgwy, yEad, fudr qtea 71 ger G
AT o &7 H g, A7 w19 |, F1F @7 8 R S & L) gl

RER

(i) TS HT AT FIIerT ATHeAT o forw g f:am|
(ii) ot & qge folt foraa 97 91 % a7 =0 e sa g aifdspa are #F
ol H@ed F MIEERTT & 997 F9 T F9 a7 Aot 0w af=a i a7 09 o7 =f~w
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# P a1 39y forw g w3, Sufea & @y s & e T @s
ST s &1 e s af=a a7 @i = =1fxe, g foraa v, 5" 9w s+t
IRt § FuT T g T8 THY TS ¢, TEATeT H|

SATeTier 37 sefarfay

AT AT SATEALT F ATHTI T FT THRAT Tohe] Fle ATHTT I THH & ATH
7 g Sy frwrfyer 9 g i e 2

1T 123 % Il F o1l Ygd gu, a1 daedl &l UH Seq({H ATHI qTHI-THT TT
T TR S T F ATHT 3 ST 9T 3 ~ATIER1T T 2l

() =< Y Arater & Frerfer #27 % q@ FOAT F vl § 7 vHy
Trfer smefarfa = smeferfaent & % 9 oremr T g S ag A
THEAT &, HAAT % ATHAT H GG €T F I7A9 e Bl s+ %
orw o war € 39 B v ¥ fm, e s
ATRTRTRATET % fAqes TAT ATHTAT T HAGEAT AT 8, I AT 9T
ITATSA dTE * AARIaTe R ST a1 U4T S92 30 S a1
e T aF & it a# g FaswrgE av v O F wean
RS AT Tt A7 v ARt § AR £ o =t S99 awT-
AT 9T 3 THE|

(i) o< et @t *T, AT STaq a8 saeds® qa9ear g & I
farsrere 7 o sro, sreferfa & =0 § sront T f9AT s Y "Je

(i) UF =Rt F srfeeEnt % qefiT wea gu, afy w1 g, av vt
F | e sfawrt afga 9=l F THEW §, 9 ATHIA 3T AL F
ALETE ST 39 973 e St araa arater o s €, g6 e fi
TE & AT Hae T THH F ®T F AT F AT TE E, AT B S i
o ST foeeq At ofie ST a9 ot ol | & Bt 9t o g
T q9TeT qEi AT T g a7 ST 99 % A At T & AqEr
Tt T ST FEr s faw S e

(i) THT T R A ATEq, S g U S % qe oW 6 w7 H
et Ol o H H9TET Y & TS 8 T HHTE HIHT TR STHT T A
T &, == ffaawt 3 et R g 7 ' S G 9 omwr o=
H THTET FT & TS Bl

(iii) =T FATTr IT THAT F SATATAT § TATAT R0 SATO S fo o
ST Uy FoRHT Arermater %, o o ag Arsier I Srar g, Tanr av
THTT 3 ST A o Fael § FH7ew 6T  I7 q97aT AT SR STHT
T AT T2 gl Fobeq AfE A2 e 39 Reeet w2, e 78 suafaa g
& ag v = w1 g T ffore arfe & ag arater #7 gwae g,
TRt T 17 8 7 98 992 & Hee | SreaTT & qag § AT 74T
eI 37 B

e et Traea i 2 et amater & & 3 7+ft gerfort, afs g 21, F1e R S
FOAT T I ST g7 FOAT & QI F a9 T AT F Hael § JT =TT T&07
L

(i) oIt FY FTIT THE IF IS ATHATT AT AT AT & (AT F T0F F
THREETFd Id 9, RSt 910 956t % e #§ 999 U7 397 gan ¢ a1 U ARh
T Sl TH qql 9, STET &7 AT HIF o1 forag =9 § [fdy w2, dowdsa s
F HTETW & 7 T = IT 9T T A9 F U B 7 amm
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(ii) UHT g¥ =% AT VAT g AfaaT vH foram S & ag 39 =afh &
ARITAT, o ag AT 74T 8, 37 gl

AT % JT AT ATeF TH aTh § F Fle UFk UH 9T it araa <F gt ATaAvam,
AT AT AT g TFT F g Taret e T qe

v foreT At Y, fSreehr =\ w7 & S g, gEer atatEEs § afia Of a sT
iRt T AT 97 & AT S SEH 99T 9T F ghaTe 2l

et oft ATTer % IS AT FUAT T 37 T gR

Kic

(i) TS THT-THT 9T AT T 6 F97 377 36 g2 T e -
T Fwr T Tt 9% o R ot =1 Bt 3 e, et % o
A FEAT AT ITH | A AT J@T IT FET TEEAT 6, AT [T T8l 8,
frfreqor 3 forw et w2=fh

(i) TH Y geew (e T gra gu of) &, Fuer & et dmr ar
TET T TEATAST FT (AL FA T HIS ATAR 3T ATAFTE o a1
g St Y gy 3% ye & A7 91 g A7 FuHT g AT
Fferaer § wtersd o T 2

CIRGE T

= At s 39 swefie 991w U Rt o sream- XX suadt & 9 =
g‘q:

(i) TfE FOet FT TREATI AT ST a1 SHTIE FOAT I AT IT 3HET
FIE T, 91 &7 F Ueh gF e 7 "ty g1 a1 981, Foe1 % 3oy e gy &f 18
AT & ST 39 ATAAIA gy suferd v et Wi & 9241 & a1 9%a AT a5q
= H, fFrarfera w2 T,

(ii) TETh JATSI o oI, J9Tas qEih &9 F e fro s & oo @i
O &7 AT G 2 T 7 T 597 a8 21 T80 3fT I AT HT qohalT
3 vaT e geeat F = 5 97 At vt F geeat ¥ 9 G s,

(iii) THTIE THT I SREaAt AT I AT T ATHETEE F wrae F foro ua
=TEl §, A a7 AT9TF HAAT g, ATAT § [ZT F:2 g foreq 7 7€ amq o
B T T o S oY Faew TH wre a4 s oo, e aw g off el
g, ITRreIa F2 & forg faerer 7 foram srosm)

st

FOAT T T AT ATAHTLT TRt FTAATRT 6, IHF FIT TIALAT FA H ITh g ST
et T1fe & foeg St &F sifEaal & & afaqfd & ST S =g & a7
AT Taw & g, oeH Mot 3a% 9er § &3y @y g, v S 9w v
TR T € A7 O 9% =TT A7 AT EIT S AT S (AT 4T 2
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ol & - s g aRE R o, St st goft €, ¥ smw-sgeee

FoAT srfafaaw, 2013 & 3UTEE AT 1 § A0 7 % T T =g, T AT=aal ©
| AR F9= SO0 3f7 ot F AR g

Tt it HEeT

Srae waeat afgd T oy ST it ST T TEITIET g 39 JeaT |7 g,
g St F4T Reas 91 a9-997 9% 9291 it 9T § gl Toeiad w o

el 71 — T Qg aret i< sehifaa sy &1 & SR

FoAT srfarfaaw, 2013 & UG AT 1 § A 7 % T T =g, 7 AT=aal
| AR F97= SO 3f7 SOt F AR g

gt i gear

Srae waeat afga T oy ST it ST T TeITIET g 39 JeAT |97 g,
g St F4T Feas 91 a97-997 9% 9291 it 9T § gig Toreidd w2 o

O GE&IT

eraTar fae<or

19, udr, e s sshifEeT FTAETA/AT AT T Sl arfe

A FTHA AT

T AT, fEawor 37 sstfasT FTAETA/AT AT T ELGE SIRAEC

eI/ TEe T HedT
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ol - e e TR Foe, S st ot 78 &, ¥ @m- sg=e

afe AT
frar

ST X

Tfe
TR
A=
X

R T

q.

IEERAU

IRERE

1. (1) == fafaei 4.
(®) “srfarfem” & Fuet srferfaa, 2013 sfana 2;
(@) “Hg¥’ & FHAAT HT FTHT T AT0q 2l
(2) 5T T T T2 & e STuferd 9 g7 39 o5&l o &l &, Sff =4 fAtaawt
H o g, F B A R0 ST ATAAT H AT IF 0@ F, 99 ¥ @lAIH
FOA T AEAEHL &l ATd &, TIT 3T (el FIgAT STTaT T 5

s

Sra= Faegt atea Toredia T ST it S it TEATIAT § ST JeaT |7 g,
g ST 9t ot A7 Y F Fa ¥ a8 e g, A a9 aw-awy a7
I 6T JeAT § ghg Toeeiehd HT T

FTIT UT ZEATAT FA ATl AT U o7+ =f=h, g e gaeaar # wfaw 2 4,
FOAT F TETET g

YT ATYFqT

TII FreTeer sfdaerat I forer gt aramor srfereree s |ramor srfeere=
g ST

(i) T &+t AE 21 THE 9 STETHTT TTLTIOT SATTALT AT T

(i) =% FFelt avr 1 e & oo a9 ot "@ear § Agas ava #§ 181 8,
At Tl (Few) F e 9=ty g, 9 U w1 A [ed ar fwi &1 a5
FHTHTT AT Ateraee Foamaea Faean €t OfF & g1 a6 Sma var
ST FTE FET FATAT ST T &

TTETLOT ATAAAT § FrRAATRAT

(i) et mremeor sfderee & 99 T S HeAagY del AT ST S| 9%
qEET AT AL (FEH) IH AT I IUTEAT Al &, T ATAALMT FTHFTS HA 6
o s grat 2l
(ii) ZEH 7T TSt F fFar, AT steaee # Torgfd (FEH) oeT 103 H
TAT IS ErT g

TS T ALTA, TS IS BT, FAAT o6 g€ ATATIT FTAANT H TeTeT o & H FL7eqqT
FT

T THT FE LA q51 © IT a8 ATIAT 2 % (o0 [ad q97 F T4 T8
e % sfew Sufeaa 921 grar € a1 afw Afrae™ & sreaer F &9 § w1 7 &
T TR 9Et g1 ar Iutedd e o § | Bl uw gaew & atgaee &
e fAatt=a w

Tfe et arfdere & &g oft Ao sremer % =9 & 19 e % forw womve 78 €
7 IfE 3T THT | Irag Aee % siaw 7 Aferaeas w2 % forg A 8, # Faes
IqfRera 921 grar 8 a7 SRRy ae=r 9ud ¥ ¥ Bl uw geew v srfderem #r
FATIT AT

AT T T

(i) TeqeT THA-THA UL AT U T AL 9 6 (70 SATTI9m 1 =216 39
srferaere it aeafa &, s T (FRE) SURaa §, FT T a9 39 39T |
T o 36 srfererer g vaT Fe # fAwer oo Srar 21
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(ii) et =i srferaers & S Horag | 9, ST 39 sfeaes § areht g 797 o7
S ag =T g o1, FE FHES qet AT ST

(iii) STarfer srferarerr e foT @e o forw = 39 srferss femt @  fore et e
STAT g a9 T SAfErearer i AT a7 BT &F SO ST g srferarerT iy o #
2 STt )

(iv) TaTgETT & e qur afefaae f arr 103 # To7 Sueafaa w=onme i ar
IR sAferae™ | T ST aTer §eqagTe it &I AT S a1 9T Tal gl

LG EEIEY

BT 9aET & UH 7 gl

TfT UET FE geed, s Agatea g 37 e aea uw G A |9,
arrerae ferere srfeaRTiaT aTe 8 areer @ AT 8, g1 Iervae R S At wae
H AT Wt & oot Aty or s A dwer g g @ ae qur v w1
Tfafa a1 g2era, qared & g2rEf gro 9q 2 gem

TS qaed oY ATemeor sfeEerd § 7 & & oI a9 a9 gHhare Al gl 9 a&
T ad a7 | I GIT FUAT A qa gy i wT e T2 w7 3T @ 2

(i) Toreft wraraTaT T AT & AT H AT AT I ATeAAq | AT TARIT Aferaer H,
e ag 79 " ux sgw B w37 8, e w3 o [ e smar g, %
framr /gt T SToem i vET g "a S I S uw atdeee g
AT Al (AT 7T g AT St F forg fAfgmTer gem

(i) F¥I% AT 97 FFAT AT UET FE AT SAfeAe & ofedey & Afaw R
STt Rt e sifa s e grem

ST A TreEl- forad F AEuet F aqE & TS g 98 =9 a1 F g gu off
fafermTer g o a2reft & & &t g7 7 T2 & AT I g1 T4 2 AT TEl- forEa
a7 7g wrteeTe, S srefier areft-forma foartea & w2 off, afdwga &< R
AT & AT IS T TATHTA20r Foreres wafer # aredt &7 T 2

g ¥ q9 w9 & vE g0, amernd, iasgeer ar s i fofed gEer
Fferaer o YT g A7 Afgraas F g g, e a2t 1 waer fhar st
g, & I3 HUAT AT I FrATAT § 7 7edT 2n

T AT 91T 108 F SATHTT ATAMT H Toraariae dredi gIeT, SO 7 FT TIRT
FT THAT AT a9 TF AT 7|

U FEE & 4T A FE w1 BF 0 gqa it 957 i T 8, 7989 77
STH o W fed Tgd dh S R ST Je

IEENETCIE]

fgerst &t TeaT 3T TgeAT aT¥ AT ARl F ATH ATIT 9¥ g1 FA ATl
FTT AT 3T aga et g fofed &9 #§ smEemha fh s

(i) sret T o et &1 arfeatas a1fee @< % =7 § 8 98 9% sgdr areq
g F7AT STu o &7 gfafes s gar g
(ii) e % ST § ST Ha qrierfe & ara-are At #° T 99 qmEw
ST, Eeet AT ST 97 27 310 1 T ST Iea v AT &Y 7 77 B E -
(%) fzers a1 a1 s et =fata % srfaaeet & = $uet
F FTLTIOT ATt § g g i 9 gl & oted §, a7
(@) FIAT F FILATT F dael |,

TS Fi FrFaTRAT

(i) TRzer 9TE FTHETST FT GATAT F orT rferaerT T T i st srfararert
T T AT =T AR 7 T ST AT 98 3 a6 2

(ii)y a2 w1 afergem Rt ff au Fwg fF FAgas a1 g s FAas #i
TEAUEAT IT T e AT Tod AT
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(i) == srferfaas & srfdrers =7 F sterar Suataa & Ram a1 % R afeaaa &
A et 9 fafers |7at it agaear F dagE g
(ii) AT F TLTAT FIA AT T9AT H, VS F reqeq 1 fage i a1 [ori=rss aq g

F f29r =9 aT1q & gd gu o 6 a7 § #< RRE §, S a9 =d gu 1 FT qal,
g #f sfiv 9 % 39 "@ear 9 F afgeew F foru, sfafraw g g
T (FIH) T FH G ATAT g a9 I a8 Haersd a1 7 [Aaes 1 397 wgar g av
T T 8, el i ST 1 a@ThT 3adl H a7 & A & forg St worgfd
(Fw) F foro A g, 37 FueT T qrereer At g F TS o Fwr
T AT T 17T WA & TolT & 7 &7 qal|

(i) 2 sar TfAaert & forw stemey &1 A= T G 37 39 FTATA S T
FFAYTIT FT THAT (O T IH TF LTI FAT g

(i) Tf TET FT ereAe MaTta qgl grar § A7 Ife Rt srfeae § oemer 359
T F TATq, AT Af&eer & fow s & forw [ g, @i= e ¥ siaw sufeaa
Tl 2raT & a1 3utedq fAeerd oo # & ot v waww Fv srfaaer w6 etewet g
F forT == T

(i) =rfafeem % Suaet % oefim Tga gu, a1 et ofxet § & Gl orfzr v
TATIIS 09 (e F UH faeg a7 gaedt g0 Ao g+t afafa=t v S9 a7
ST T TS 3T THAAT &, FT T

(i) T F=TE wE AR o A O yearnta aftet O e § oI
et 7 sTaTe HGM ST 39 97 I g1 A& 0 T 2|

(i) afafa st srfaraet 3 oo sreaer et w2 o

(i) Ff T\ FE sremer [Ratt=ra agi grar g a1 Ffe BT Afderes § 39 997 %
TETA ST ATTA F 60 T % forw f=ra 8, 9= fiee & siaw stemer Suteaq ag!
FIAT 8 a1 TR Faeq (0 § § FohelT U qaeq &l ATaaerd &7 sTeqeq I T

(i) afafa ST ff st aaer sraaT sfeerer 2 Tt i so e e i
(ii) =rfafy % et srferare & Iow arer wor SufRaq weeat % Adt it agaear g
e 3T SO ST /At F aeew g T 9T | wewer v {3 4r ot
HA ITH ZTI

T AT FF ST Al AT It afuf F B srfeaae gy a1 [Res F =9 § w1
F7a gy Rl =ik g, BT U § qersra T AT w7 uar wed 97 o U
ferst § & foreft w37 st i 91 q@te &9 & w1 F71 arer G =tw f
e & #r< =(fe o 71 7 a7 379 & w2 [l ar v fAfeerer g o g M
7 UAT AT TFaE & § A o w1 o s e g o srfEa =m

Ftafaw § s1f¥er &9 F aegor Ivated & ey ag forfag g, S awware
F 77 3Rt il F s Oy geeat 7, S aowg Jre F Av afufy F sfaaae £
AT ITH F & gHa 5, geare? w7 f7u U g uH GFfemr= sfiw garedt grm
HET 9% &7 § FATT U A 60 70 F7€ F 77 qiufa & sfeaee § 39 a1ia
ERIERIRI

Rk ESEICEIR

FTATw % Iuael & sterdfia-

(i) e gT et g FEEE Ay, yEasd, wOdr gt JT
g fam srfaerrdy & Ut srafyr & foro, o8 arfesrfaes ow s
Y orat 9% ST AT SHT A e g s T S s
AT F FTT U A W wEET iy, S, wue atva
a7 T farr srfersmsy & ForefY "o T geT T,

(ii) et eers &1 g FEaR ATaReT a9, FuT gtad a1
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He fam srferrdl % =9 § [ges B s asm

srterferar =1 = == ARt &1 S Sweer fRY AR i g Frerd afa,
TEEH, FAAT A= A7 qF O AT % g Ar 39 BT ara & R S A
FUEAT FIAT B IT IHHT FHAT STTAT TTTEFT F2AT 8, IHhT I UH 2AT<F F gIT AT
gfd, ST UF a1 g FHea® o g AR Ateaed, Y69 , dadr ai=a a1
e Tt ATehTT & =9 § AT T 9¥ F1F F 7T & o0 I | 921 gl

Tl

(i) 9T, g Fr qeiera srfdwear F forw Susy wam

(ii) =T T g7 T forad ow 91 a7 =9 AT % 39E g AIEET 91 A
afafa F HweT F EE F 97 77 ° 77 o Aot ofiw a=a i ff va oy
= A, @ 4 37 v F forg fages 6y, safRufa # s s ferr T
TS ST, 377 o 2T 2o o qf=a A7 oe7 =7 f<h, S9T1 qar ¢, 39 &< foad
o7 o o7 3T Sutefa # st i qgv 0 s T, SR

TR o - S e, o T 2 T F e

FOeT srfarfaem, 2013 & SUTag EAT 1 # qoft o & 996 aq=es, =7 Aq=aal & 9 AR qwEy ST o St

T AT ZT|
(g

T T sferarar faawor

1, uar, e s srshifEeT FTAETA/AT AT T Sl arfe

T
1
2
A T EATE
T aar, faEr @i srefifaer STAETA/AT AT 2In] ELGET IEALE)
AT/ qIEIAT H&AT

ST wE

EIERRE]
[T, &. 1/13/2013 Hua-V]

fooqur . g ATEREAT AT & TSI, FETER, 9NT-2, 2 (3), 39-9T (i) # AL, 250 (31) airE 31 914, 2014

BT TERTTIT T T2 3T Meteriad stfag=aratt a1 ST TaTaad! g9res a1 TT-

F.9. ST |e T STtaEeT i A
1. ar.F1.fA. 349 (31) 01-05-2015
2. ar.#1. . 442 (31) 29-05-2015
3. ar.Fr.f. 99 (31) 22-01-2016
4. ar.#1.f7. 336 (31) 23-03-2016
5. ar.#1.|. 743 (%) 27-07-2016
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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 1st October, 2016

G.S.R. 936(E)—In exercise of the powers conferred by sub-sest{@h and (2) of section 469 of the
Companies Act, 2013 (18 of 2013), the Central Gowent hereby makes the following rules further
to amend the Companies ( Incorporation) Rules, 20avhely:—

1. (1) These rules may be called the Companie®(jhoration) fourth Amendment Rules, 2016.

(2) Save as otherwise provided, these rules shaieanto force on the date of their publicatiortia
Official Gazette.

2. In the Companies (Incorporation) Rules, 20idrdinafter referred to as the principal rules), in
rule 33, for sub-rule (2), the following shall hebstituted, namely:-

“(2) subject to the provision of sub-rule (1), feffecting the conversion of a public company into a
private company, a copy of order of the Tribunapraping the alteration, shall be filed with the

Registrar in Form No.INC-27 with fee together witie printed copy of altered articles within fifteen

days from the date of receipt of the order fromThbunal’.

3. In the principal rules, after rule 37, the doling rule shall be inserted, with effect frorfi? 2
October 2016, namely:-

“38. Simplified Proforma for Incorporating CompaBiectronically (SPICE)

(1) The simplified integrated process for incorgioma of a company in Form No. INC-32 alongwith
e-Memorandum of Association in Form No. INC-33 aeeArticles of Association in Form
No. INC-34.

(2) The provisions of sub-rule (2) to sub-rule (IB)rule 36 shall applynutatis mutandis for
incorporation under this rule.

Provided that for the purposes of references iim foumbers INC-29, INC-30 and INC-31 in rule 36
with Form No. INC-32, Form no. INC-33 and Form NNC-34 shall be substituted respectively.

4. In the principal rules, after rule 38 as seeited these rules, the following rule shall be iitexe
with effect from1® November, 2016 namely:-

“39. Conversion of a company limited by guaranteento a company limited by shares (1) A
company other than a company registered underose2d of the Companies Act, 1956 or section 8
of the Companies Act, 2013 may convert itself imtwompany limited by shares.

(2) The company seeking conversion shall haveagestapital equivalent to the guarantee amount.

(3) A special resolution is passed by its membeamhaising such a conversion omitting the
guarantee clause in its Memorandum of Associatiand altering the Articles of Association to
provide for the articles as are applicable for mpany limited by shares.
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(4) A copy of the special resolution shall be filedh the Registrar of Companies in Form no. MGT-
14 within thirty days from the date of passing bé tsame along with fee as prescribed in the
Companies (Registration Offices and Fees) Rulek4.20

(5) An application in Form No. INC-27 shall be tilevith the Registrar of Companies within thirty

days from date of the passing of the special réisolu enclosing the altered Memorandum of
Association and altered Articles of Association anlist of members with the number of shares held
aggregating to a minimum paid up capital whichdsiealent to the amount of guarantee hither to
provided by its members.

(6) The Registrar of Companies shall take a detisio the application filed under these rules within
thirty days from the date of receipt of applicatmymplete in all respects and upon approval of Form
No. INC-27, the company shall be issued with aiftexte of incorporation in Form No. INC-11B.".

5. In the principle rules, after the Form No. INCAL the following form shall be inserted, namely:-
“Form No. INC-11B

Certificate of Incorporation pursuant to conversionof a company limited by guarantee into a
company limited by shares

[Pursuant to section 18 of the Companies Act, 2@a8 with rule 39 of the Companies
(Incorporation) Rules, 2014]

| hereby certify that............... (name of the company ptio conversion) limited by guarantee has
been converted into.......... (name of the company afterersion) a company limited by shares with
effect from the date of this certificate.

The CIN of the company iS..........ccooviiiiiiin s

Given under my hand at............... this.......cooin. day of............... two
thousand..................
SEAL:

(State).”.

6. In the principle rules for Form No. INC-27, ttidlowing form shall be substituted, namely:-
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Conversion of public company into
private company or private company into
public company and Conversion of
Unlimited Liability Company into a

Company Limited by shares or guarantee
or conversion of guarantee company intg
a company limited by shares

“FORM NO. INC-27

[Pursuant to sections 14 and 18 of the Companies Act,
2013 and Rule 33, Rule 37 and Rule 39 made there under
of the Companies Rules, 2013]

Form language o English o Hindi
Refer the instruction kit for filing the form.

1. *Application for o Conversion of private compamga public company
o Conversion of public quany into private company
0 Conversion of Unlimitebility Company into Company Limited
by shares or guarantee
o Conversion of company limited by guarantee mtmmpany
limited by shares

| | Pre-fill

2. *(a) Corporate identity number(CIN) of company
(b) Global Location Number |

3. (a) Name of the Company |
(b) Address of registered office

(c) email Id of the company
4. *Reason(s) for conversion

*Particulars of filing Form No. MGT-14 with Regiar of Companies (RoC)
(a) SRN of Form No. MGT-14 [ |
(b) Date of passing the special resolution (DD/MM/YYYY)
(c) Date of filing Form No. MGT-14 | | |
5. *Particulars of the order of Tribunal
(a) Date of passing the order | |
(b) Date of receiving the order | |

6. *Name of the company at the time of incorporatitinie displayed in the certificate)

7. (a) Detalls of members present at the meeting wifierelecision of conversion was taken and numbet
shares held by them

(i) *Number of members | |
(i) Number of shares held by them | |

(i) Total amount of guarantee | |

(b) Details of the members who voted in favourhaf proposal and number of shares held by them
(i) *Number of members | |
(ii) Number of shares held by them | |

(c) Details of the members who voted against tlgsal and number of shares held by them

of
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(i) *Number of membel
(i) Number of shares held by them | |

(d) Details of members who abstained from votind anmber of shares held by them

(i) *Number of members
(i) Number of shares held by them
Attachments OISt or attachments
1. *Minutes of the members' meeting; Attach
2. * Copy of altered Memorandum
Articles of Association; Attach
3. Order for condonation of delay if any; Attach
*Copy of special resolution; Attach
5. *Copy of newspaper publication;
Attach
6. Order of Tribunal, —
Remove Attachmen
7. *Declaration of all Directors Attach
as per Rule 37(3)(e) ;
8. *Declaration of Directors Attach
As per Rule 37(3)(9);
9. *Complete list of creditors and
debentures holders; Attach
10. *Declaration of Solvency; Attach
11. *Declaration regarding no complaints Attac

As per Rule 37(4)

12. * A copy of Statutory Auditors Certificate  Atta
13. Optional attachment(s) (if any)

Declaration
To the best of my knowledge and belief, the infdfora given in this application and its attachmeats
correct and complete. The company has obtaineth@lmandatory approvals wherever applicable froen
concerned authorities, departments and substaméditors. | have been authorized by the boardrettbrs’
resolution number *
dated* (qr\lnnnnl\l\l\l\l\ |

l iuppm,culun.

To be digitally signed by DSC BOX
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*Designation | |

*Director identification number of the director; or
DIN or PAN of the manager or CEO or CFO; or
Membership number of Company secretary

Note:AttentionisdrawntoprovisionsofSection448and448ftheCompaniesAct,2013whichprovidefor
punishment for false statement / certificate and poishment for false evidence respectively.

= Creo o = oo

For office use only: ‘

Affix filing details ‘

eForm Service request number (SRN) |:| eForm filing date I:l (DD/IMMIYYYY)

Digital signature of the authorising officer

) . - |- Remonve Attachment
This e-Form is hereby approved T

This e-Form is hereby rejected E ‘ el s by |
st o s [ ] comwenw

7. in the principle rules, after Form no. INC-3e following shall be inserted, namely:-

[Pursuant to sections 4, 7, 12, 152 and 153 ¢
Companies Act, 2013 read with rules made SP| Ce
thereunder] +#ORM NO. INC-32

(Simplified Proforma for Incorporating Company &i®nicall

Form language oEnglish o Hindi
Refer the instruction kit for filing the form.

1. (a) *State the type of compan |

(b) *State the class of company o Public rigd®e o0 One Person Company
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(c) *State the category of company

(d) *State the sub-category of compav|

(e) *Company isL] Having share capital [ Not having share capital

(f) Section 8 license numbe| |

2. (@) *Main division of industrial activity of the copany [ |
Description of the main division

(b) Whether Articles of Associatianentrenched o Yes o0 No
Number of Articles to which prowiss of entrenchment shall be applicable
Details of such articles

Sr. No. Article Number Short description on entrenchment of the clause

3. (i) *Capital structure of the company
Total authorized share capital (in Rupees) |

Authorized share capita Equity Preference Unidentified

Number of shar¢

Nominal amount per share (in Rupe

Total amount (in Rupee

Total subscribed share capital (in Rupees) |

Subscribed sharecapital Equity Preference

Number of shar¢

Nominal amount per share (in Rupe

Total amount (in Rupee

(if) *Details of number of members

(a) Enter the maximum number of memb:

(b) Maximum number of members excluding propc
employees

(c) Number of membel

(d) Number of members excluding proposed employe

4. (a) *Correspondence address

*Line | |

Line Il |

*City |

*State/Union Territor),l

*District |

*Phone (with STD code)|

Fax|

*email ID of the compan;]
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(b) *Whether the address for correspomg is the address of registered office of thepamm o Yes o No

(c) *Name of the office of the Registcd Companies in which the proposed company lsetoegistered

5. *Particulars of the proposed or approved name

*Whether name is already approved by Registf Companies o Yes o No

SRN of form INC-1

Pre-Fill

Proposed or approved name

Significance of abbreviated or
coined word in the proposed name

State the name of the vernacular
language(s) if used in the proposed
name and meaning thereof

(i) *Whether the promoters are carrying on aPartnership firm, sol| oYes o No
proprietary or unregistered entity in the namepgsdied for

If yes, whether the business of such entity shet¢quired 0 Yes o No

(i) *Whether the proposed name including the phrasectatal trust oYes oNo

(iii) *Whether the proposed name(s) contain such womkpression for whic| o Yes o No
the previous approval of Central Government is iregu

(iv)*Whether approval from any sectoral regulator tpuisec o Yes o No

(v) Whether the name similar to o Existing Indian Company o Foreigrdip corporat

[Attach the copy of No Objection Certificate by wafyBoard resolution (duly attested by a directb
that company)]

Provide CIN | |

Name of the Company

Pre-fill

(i) *\Whether the proposed namedsdd on a trademark registered or is subject mafttar application
pending for registration under the Trade Marks Acb Yes o0 No
(i) *Specify the class(s) oatie mark (refer the instruction kit for details)

(iii) *Furnish the particulars of applicati@amd the approval of the applicant or owner ofttade mark

6. (a) *Number of first subscriber(s) to MOA and dit@s of the company

Having valid Not having valic
DIN DIN
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Total number of first subscribe
(non-individual + individual)

Number of no-individual first subscriber(s

Number of individual first subscriber(s) ct
director(s)

Total number of directot
(director(s) who is/are not subscriber(s) +
subscriber(s) cum director(s) as mentioned i

above Row no. 3)

(b) *Particulars of non-individual first subscriley

~Category | |

=Corporate identity number(CIN) or foreign company
registration number(FCRN) or any other registratiamber

*Name of the body corporate

Pre-Fill

Registered office address or Principal place ofrfess in India or Principal place of business ol¢t$ndia

*Line |

Line Il

*City |

*State /Union Territory |

*ISO Country code | |

Country |

*Phone (With STD/ISD code) | | |

Fax I

*email id

Particulars of the authorised person

*First Name

Middle Name

*Surname

*Father’s First Name |

Father's Middle Name |

*Father’'s Surname |

* Gender | |ijth |

o PAN o Passport numbq | | Verify Details |

Aadhaar number | |

*Place of Birth (District & State) |

*Qccupation type |

*Area of Occupation

*Educational qualification |

Present Address

*Line |

Line Il

*City

*State /Union Territory |

ISO Country code | |

Country |

*Phone (With STD/ISD code)




THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

Mobile

Fax I I

*email id |

Kind of shares subscribed Number of subscribed shares Amount of shares subscribed

Equity shares

Preference shares

(c) *Particulars of individual first subscriber(®ther than subscriber cum director)

| *Director Identification number (DII\1 |

Pre-Fill
*Name | |
Kind of shares subscribed Number of subscribed shares Amount of shares subscribed
Equity shares

Preference shares

| *First Name
Middle Name

*Surname

*Father’s first name

Father’s middle name

*Father's surname | |
*Gender | | *Date of Birth *Nationalitylzl

*Place of Birth |

*Qccupation type o Self Employed o Professionélomemaker o Student o Serviceman

*Area of Occupation | [

If ‘Others’ selected, please spec| |

*Educational Qualification [

* o PAN o Passport number| | | Verify Details |

Aadhaar number |
*email ID |

Permanent Address

*Line |

Line Il
*City |
* State/ Union Territory | | *Pin co1

*ISO Country cod{ | Country| |
*Phone (with STD/ISD code [ - [

*Whether present residential address same as pemtmas@lential address o YedNo

Present address

*Line |
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Line Il

*City |

*State/ Union Territory |

*SO Country code |:| Country

*Phone (with STD/ISD code [ |

*Duration of stay at present address | | Mtl |

If Duration of stay at present address is less trenyear then address of previous residence

*Proof of identity I;idential Proof

Submit the proof of identity and proof of address mder attachments.

Kind of shares subscribed Number of subscribed shares Amount of shares subscribed

Equity shares

Preference shares

(d) *Particulars of individual first subscriber@m directors

o= e
Director Identification number (DII\1 Pre-Fil

*Name | |
*Gender | | *Date of Birth | | *Nationality |:|

*Designation| | *Catego|

Whether o Chairman o Executive directoro Non-executive director

*Name of the company or institution whose nomintezdppointee is

*email ID

Kind of shares subscribed Number of subscribed shares Amount of shares subscribed

Equity shares

Preference shares

Number of entities in which director have inter@éted not :l
to mention if such entity is having CIN/FCRN/LLPIN)

*Registration numbe

*Name

*Address

Nature of *Designationl J

interest Percentage of Shareholdir:l Amount [

Others (specify) |
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*First Name | |
Middle Name|

*Surname

*Father’s first name

Father’'s middle name

*Father’'s surname
*Gender | *Date of Birth *Nationality | |
*Place of Birth | |

*Whether citizen of India o Yes o No *Whether residentin India o Yes o No

*Qccupation type o Self Employed o Professionddlomemaker o Student o Serviceman

*Area of Occupation | [

If ‘Others’ selected, please spec| |

*Educational Qualificatior' |

* o PAN o Passport number | | | Verifv Detalils |

*Designationl | *Catego| |

Whether o Chairman o Executive directoro Non-executive director

*Name of the company or institution whose nomirnezdppointee is

*email ID |

Permanent Address

*Line |

Line Il
*City
* State/ Union Territory | |  *Pin cog
*ISO Countrycod{ | Country| |
*Phone (with STD/ISD code | -| [

*Whether present residential address same as pembrasalential address o YeNo

Present address
*Line |

Line Il
*City
*State/ Union Territory | |  *Pin cod |

*ISO Countrycodd | Country| |
*Phone (with STD/ISD codeg [ | [

*Duration of stay at present address :l M:l

If Duration of stay at present address is less trenyear then address of previous residence
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*Proof of identity

Voter's identity card numbe

Driving license number

Aadhaar Number

Submit the proof of identity and proof of address mder attachments.

Kind of shares subscribed Number of subscribed shares Amount of shares subscribed

Equity shares

Preference shares

Number of entities in which director have interel |

*Registration numbe

*Name

*Address

Nature of *Designationl J

interest Percentage of Shareholdir:l Amount [

Others (specify) |

(e) *P

articulars of directors (other than first salibers)

*Director Identification number (DIN)| Pre-Fill

*Name |

*Gender | | *Date of Birth | | *Nationalitylzl

*Designation| | *Catego|

Whether o Chairman o Executive director o Non-executive director

*Name of the company or institution whose nomirnezdppointee is

*email ID

Number of entities in which director have inter@éted not :l
to mention if such entity is having CIN/FCRN/LLPIN)

*Registration numbe

*Name

*Address

Nature of *Designationl

interest Percentage of Shareholdir:l Amount |

Others (specify) |
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*First Name | |

Middle Name|

*Surname

*Father’s first name |

Father’s middle namel

*Father’'s surname |
*Gender | | *Date of Birth *Nationality | |
*Place of Birth |

*Whether citizen of India o Yes o No *Whether residentin India o Yes o No

*Qccupation type o Self Employed o Professionddlomemaker o Student o Serviceman

*Area of Occupation | [

If ‘Others’ selected, please spec|

*Educational Qualificatior'

* o PAN o Passport number | | | Verifv Detalils |

*Designationl | *Catego|

Whether o Chairman o Executive directoro Non-executive director

*Name of the company or institution whose nomirnezdppointee is

*email ID |

Permanent Address

*Line |

Line 11|
*City |
* State/ Union Territory | *Pin co(

*|SO Country code |:| Country|
*Phone (with STD/ISD codg | -]

*Whether present residential address same as pembrasalential address o Ye&No

Present address

*Line |

Line Il
*City
*State/ Union Territory | *Pin cod|
*ISO Countrycod{ | Country|
*Phone (with STD/ISD codg] | -]

*Duration of stay at present addreq | Years| | Months

If Duration of stay at present address is less tmanyear then address of previous residence

*Proof of identity *Residential Proof | I
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Voter's identity card numbe

Driving license number

Aadhaar Number

Submit the proof of identity and proof of address mder attachments.

Number of entities in which director have interei |

*Registration numbe

*Name

*Address

Nature of *Designationl J

interest Percentage of Shareholdir:l Amount [

Others (specify) |

7. (a) *Nomination

|« |
the subscriber to the memorandum of association of

do hereby nominate *

who shall become the member of the company inteateof my death or incapacity to contract. | dexkhat the
nominee is eligible for nomination within the meamof Rule 3 of the Companies (Incorporation) Rukx 4.

(b) *Particulars of the Nominee
Director Identification number(DIN)

Pre-Fill

*First Name
Middle Name

*Surname

*Father’s First Name
Father's Middle Name
*Father’'s Surname

*Genderl I *Date of Birth | | Nationality

*Income- tax PAN Verify Details

Aadhaar number
*Place of Birth (District &Statey

*Qccupation type

*Area of Occupation

*Educational qualification I

Permanent Address
*Line | |
Line Il |
*City |
*State /Union Territory *Pin code

*ISO Country code | |

Country |
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*Phone (With STD/ISD code)
Mobile |
Fax I

*email id |

*Whether present address is same as the permaddnetsa o Yes o No
Present Address

*Line |

Line I

*City

*State/Union Territory |

*ISO Country code | |

Country |

Phone (With STD/ISD code) | | |
Mobile

Fax

*Duration of stay at present address Years | |  Mont |

If Duration of stay at present address is less tmsnyear then address of previous residence

*Proof of identity *Residential Proof

8. Particulars of payment of stamp duty

(@) State or Union territory in respect of which stamp | | Pre-Fill
duty is paid or to be paid

(b} " Whather stamp duty is to be paid electronically through MCA21 system 1 ¥es () Mo () Mot applicable
(i) Details of stamp duty to be paid

Type of documenti Form Articles of association
Particulars jati

Amount of stamgp duty o be paid {in Rs.)
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i) Prowide details of stamp duty already paid

Type of documenti Form Memorandum of Articles of
Particulars association associafion

Total amount of stamp
duty paid {inRs.)

Mode of payment of
starmg duty

Marme of wendor or
Treasury or Aufhority
orany other competent
agency authorsed to
collect stamp duty or to
s&ll stamp papers or fo
emboss the documents or
b dispense stamp
vouchers on behalf of the
Government

Senal nurmiber of
embossing or stamps or
siamp paper or treasury
challan number

Riegistration number of
wendor

Date of purchase of
stamps of stamp paper or

payrment of stamp duty
[ DOVMBAN YY)

Place of purchase of
stamps or stamp paper
or payment of starmgp duty

9. Additional Information for applying Permanent Account Number (PAN) and Tax Deduction Account NumbefTAN)**

Information specific to PAN

Area code Range code

nformation specific to TAN

Area code Range code

Source of Income
o Income from Business/profession o Capital Gains o Income from house property
o Income from other source o No Income
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Business/Profession code

10. Additional Information for Employer registratio n under Employee State Insurance Corporation (ESIC)
Type of Unit o Factory o Establishment
Exact nature of Work/ Business carried on Work Sub category

Attachments List of attachments
1. +Memorandum of association; Attach
2. +Articles of Association;

3. +Affidavit and declaration by first subscriber(<.
and director(s); Attach
Proof of Office address (Conveyance/ Leg ,.. .
deed/Rent Agreement etc. along with rer
receipts);

Copy of the utility bills (not older than tw( atach
months);
Copy of approval in case the proposed na ...
contains any word(s) or expression(s) whicn
requires approval from central government;
Approval of the owner of the trademark or tt ,u.n
applicant of such application for registration r*
Trademark;
NOC from the sole proprietor/partners/other
associates/ existing company; S—
In principle approval from the concerned
regulator; Attach

. Copy of certificate of incorporation of the
foreign body corporate and resolution passed,

. Resolution passed by promoter company; Altach

. NOC from existing Indian company or foreig
company;

. Interest of first director(s) in other entities;

. Consent of Nominee;

. Proof of identity & residential address c.
subscribers; Attach

Attach

Attach

Attach

Attach
Attach

. Proof of identity & residential address of
nominee; Attach

. Proof of identity and address of Applicant I;

. Proof of identity and address of Applicant II; Attach

. Proof of identity and address of Applicant llI; Attach

. NOC in case there is change in the promot attach
(first  subscribers to  Memorandum  of T —
Association)

. Optional attachment(s), (if any)
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Declaration

| have gone through the provisions of the Comparies 2013, the rules thereunder ang
prescribed guidelines framed thereunder in respécateservation of name, understood thg
meaning thereof and the proposed name is in coiitfpthereof.

| have used the search facilities available onpbeal of the Ministry of Corporate Affairs
(MCA) for checking the resemblance of the proposathe with the companies and Limited
Liability partnerships (LLPs) respectively alrearbgistered or the names already approvedj|
have also used the search facility for checking rireemblances of the proposed name wi
registered trademarks and trade mark subject afpatication under the Trade Marks Act, 1994
and other relevant search for checking the resemblaf the proposed name to satisfy myse
with the compliance of the provisions of the Aat fesemblance of name and Rules thereof.
The proposed name is not in violation of the priovis of Emblems and Names (Prevention ¢
Improper Use) Act, 1950 as amended from time t@tim

The proposed name is not offensive to any sectiopeople, e.g. proposed name does nt
contain profanity or words or phrases that are galyeconsidered a slur against an ethnic groug,
religion, gender or heredity. ‘
The proposed name is not such that its use bydhmany will constitute an offence under an ‘

law for the time being in force.

| undertake to be fully responsible for the consgmes in case the name is subsequently fou
to be in contravention of the provisions of secf@) and section 4(4) of the Companies Ac
2013 and rules thereto and | have also gone thramghunderstood the provisions of sectiof
4(5) (ii) (@) and (b) of the Companies Act, 2013l anles thereunder and fully declare myse}
responsible for the consequences thereof.

*I| I

, a person named in the articles as a directoh@fcbompany has been duly authorized by tHe
promoters of the company to sign this form and ateclthat all the requirements of thq
Companies Act, 2013 and the rules made thereundespect of Director Identification Numbe
(DIN), registration of the company and matters pdesnt or incidental thereto have bee
complied with.

I am authorized by the promoter subscribing toNemorandum of Association and Articles of
Association and the first director(s) to give teclaration and to sign and submit this Form.

*| am authorised by each subscriber to declaredbatpany shall not commence its business,
unless each subscriber has paid the value of treslagreed to be taken by him at the time of
subscribing to the Memorandum of Association;

| further declare that, company shall not commetsckbusiness, unless all the required approval
from the sectoral Regulators such as RBI, SEBIretee been obtained;

| on behalf of the promoters and the first diresidrereby declare that the registered office is
capable of receiving and acknowledging all commationis and notices addressed to the propgsed
company on incorporation , shall be maintainedhatgiven address at item 4 of this form;

*I, on behalf of all the first director(s) named the Articles of Association of the proposec
company, solemnly declare, that the declaratioergiverein as stated above are true to the bgst
of my knowledge and belief, the information givem this integrated application form for
incorporation and attachments thereto are corraticamplete, and nothing relevant to this for
has been suppressed. All the required attachmewves lbeen completely, correctly and legibl

d
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attached to this form and are as per the origeadnds maintained by the promoters subscribi
to the Memorandum of Association and Articles oféddation.

I, on behalf of the proposed Directors whose paldis for allotment of DIN are filled as above
hereby confirm and declare that they are not nestda disqualified, removed for being
appointed as Director of a company under the pravssof the Companies Act, 2013 including
sections 164 and 169, and have not been declarguoakimed offender by any Economig
Offence Court or Judicial Magistrate Court or HiGlourt or any other Court, and not bee
already allotted a Director Identification NumbBxN) under section 154 of the Companies Act
2013, and | further declare that | have read amtkrstood the provisions of Sections 154, 153
447 and 448 read with Sections 449, 450 and 48ieo€ompanies Act, 2013.

*|

L1

having Membership numbq ke of practice number 1
has been engaged to give declaration under setigr{b) and such declaration is attached.

Note: Attention is drawn to the provisions of sectins 7(5) and 7(6) whichinter-alia, provides that furnishing of
any false or incorrect particulars of any information or suppression of any material information shallttract
punishment for fraud under section 447. Attention $ also drawn to provisions of section 448 and 44%ieh
provide for punishment for false statement and purshment for false evidence respectively.

*To be digitally signed by director | nsc Box

*DIN / PAN |

Declaration and Certification by Professional

I
member of |
having office at *

Who is engaged in the formation of the company atecthat | have been duly engaged for thg
purpose of certification of this form. It is herelayso certified that | have gone through thg
provisions of the Companies Act, 2013 and ruleseilveder for the subject matter of this form an§
matters incidental thereto and | have verified abeve particulars (including attachment(s)) fro
the original/certified records maintained by thelagant which is subject matter of this form ang
found them to be true, correct and complete andnfaymation material to this form has bee
suppressed. | further certify that;

) the draft memorandum and articles of associatime fi@en drawn up in conformity with
the provisions of sections 4 and 5 and rules miagleetinder; and

(i) all the requirements of Companies Act, 2013 andrties made thereunder relating td
registration of the company under section 7 ofAbeand matters precedent or incidentg
thereto have been complied with. The said reched® been properly prepared, signej
by the required officers of the Company and man&dias per the relevant provisions of
the Companies Act, 2013 and were found to be ierprd

(i) 1 have opened all the attachments to this form hade verified these to be as pe
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requirements, complete and legible;

| further declare that | have personally visited groposed registered office given in the
form at the address mentioned herein above anflacethat the said proposed registere§
office of the company is functioning for the busiag@urposes of the company (whereve

applicable in respect of the proposed registerédeoiias been given).
It is understood that | shall be liable for actiamder Section 448 of the Companies Act, 2013 fangr
certification, if any found at any stage.

() Chartered accountant (in whole-time practice) or () Cost accountant (in whole-time practice) or
() Company secretary (in whole-time practice) () Advocate i

*Whether associate or fellow () Associate () Fellow
* Membership number ‘

Certificate of practice number ‘

*Income-tax PAN |

Modify o B Submit

For office use only: | Affix eStamp and filing details |

eForm Service request number (SRN) | eForm filing date | | (DD/MM/YYYY)

This e-Form is hereby registered
Digital signature of the authorising officer ‘ Confirm submission

Date of signing : (DD/MM/YYYY)

[Pursuant to Schedule | (see sections 4 and 5)
to the Companies Act, 201BDRM NO. S P I Ce MOA
INC-33 (e-Memorandum of Association)

MOA language O English O Hindi

SRN of form INC-1

Pre-Fill

*Table applicable to company as notified under schule | of the Companies Act, 2013 |:|
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Table A- MEMORANDUM OF ASSOCIATION OF A COMPANY LIMITED BY $1ARES

1°The name of the company is

2"The registered office of the company will be sieghin the State o

3%a) Theobjects to be pursued by the company dndtgporation are:

(b) Matters which are necessary for furtheeamicthe objects specified in clause 3(a) are:
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4th

The liability of the member(s) is limited and thisbility is limited to the amount unpaid, if any,

on the shares held by them.
5" The share capital of the compan|, | rupees, divided

| | | shares c | | rupees eac | |
6th

We, the several persons, whose names and addeeesssbscribed, are desirous of being formed
into a company in pursuance of this memorandumsebaation, and we respectively agree to
take the number of shares in the capital of thepaoy set against our respective names:
I, whose name and address is given below, am desgbforming a company in pursuance of this
memorandum of association and agree to take afitthees in the capital of the company:

Subscriber Detai

Name, Address, Description a | DIN/ PAN/ Passpor \ No. of Share: ‘ ‘ Datec
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Occupatiol numbe taker DSC
1
Total Shares Tak«
Signed before n
Name Address, Description ar DIN/ PAN/ Datec
Occupation Passport number DSC
Membership
number
|

7"Shri/Smt]

I ||

resident of

aged:pl be the nominee in the event ohdddahe sole member.




[ sl —@wE3 (i) ] TRAHRISTTS : STHIEROT 73

Table B- MEMORANDUM OF ASSOCIATION OF A COMPANY LIMITED BY GJARANTEE AND
NOT HAVING A SHARE CAPITAL

1°The name of the company is

2"%The registered office of the company will be siaghin the State of]
3 (a) The objects to be pursued by the companysandbrporation are:

(b) Matters which are necessary for furtheeaof the objects specified in clause 3(a) are:
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4"The liability of the member(s) is limited.

5"Every member of the company undertakes to congibut
(i) to the assets of the company in the event of itegoeound up while he is a member, or
within one year after he ceases to be a membepdpment of the debts and liabilities of the
company or of such debts and liabilities as mayehasen contracted before he ceases to be a
member; and
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(i) to the costs, charges and expenses of winding ng f@a the adjustment of the rights of the
contributories among themselves), such amount ay ima required, not exceeding

| -upees.

6th
We, the several persons, whose names and addeegssa#bscribed, are desirous of being
formed into a company in pursuance of this memarandf association:
I, whose name and address is given below, am dessabforming a company in pursuance of
this memorandum of association:
S.No. Subscriber Detai
Name, Address, Description and Occupe DIN/ PAN/ Passport numb Datec
DSC
1
2
Signed before n
Name Address, Description ar DIN/ PAN/ Datec
Occupation Passport number DSC
Membership
number
7"Shri/Smt |
1 |
resident o

aged:hl be the nominee in the event ohdddhe sole member.
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Table C-MEMORANDUM OF ASSOCIATION OF A COMPANY LIMITED BY GJARANTEE AND
HAVING A SHARE CAPITAL

1st The name of the company is

2"%The registered office of the company will be siahin the State of|
3%a) Theobjects to be pursued by the company dndtgporation are:

(b) Matters which are necessary for furtheranahefobjects specified in clause 3(a) are:
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4"The liability of the member(s) is limited.
5"Every member of the company undertakes to congribut
(i) to the assets of the company in the event of itsgo@ound up while he is a member, or
within one year after he ceases to be a membepayment of the debts and liabilities of the
company or of such debts and liabilities as mayeHaeen contracted before he ceases to be a
member; and
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(i) to the costs, charges and expenses of winding ngb f(a the adjustment of the rights of the

contributories among themselves), such amount ay b® required, not exceeding
| lupees.

6"The share capital of the compan|, | rupees, diviled
| | | shares c | | rupees eac | |
7th
We, the several persons, whose names, address&sbaribed, are desirous of being formed
into a company in pursuance of this memorandunssbaation and we respectively agree to
take the number of shares in the capital of thep@oy set against our respective names:
I, whose name and address is given below, am dessabforming a company in pursuance of
this memorandum of association and agree to tdkieeathares in the capital of the company:
S. Subscriber Detai
No.
Name, AddressDescription anc DIN/ PAN/ Passpor No. of Share: Datec
Occupation number taken DSC
1
2
Total Shares Tak
Signed before n
Name Address, Description ar DIN/ PAN/ Datec
Occupation Passport number/ DSC
Membership
number
8" shri/smt]
I |
resident of

aged:hll be the nominee in the event ahaddhe sole member.

Table D- MEMORANDUM OF ASSOCIATION OF AN UNLIMITED COMPANY AND NOT
HAVING SHARE CAPITAL

1%The name of the company is

2"%The registered office of the company will be sieghin the State of]
3(a) The objects to be pursued by the company dndteporation are:
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(b) Matters which are necessary for furtherancalefobjects specified in clause 3(a) are:
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4"The liability of the member(s) is unlimited.
{

5h
We, the several persons, whose names and add@esasibscribed are desirous of being
formed into a company in pursuance of this memarandf association:
I, whose name and address is given below, am dessabforming a company in pursuance of
this memorandum of association:

S. No Subscriber Detai

Name, Address, Description and Occupe DIN/ PAN/ Passport numb Datec
DSC
1




[ 9Tl —@us3(i) ] RARRISTIA ¢ STHTEROT 81
Signed before n
Name Address, Description ar DIN/ PAN/ Datec
Occupation Passport number DSC
Membership
number
6" Shri/Sm

resident of

aged:l years shall be the nominéie event of death of the sole member.
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Table E-MEMORANDUM OF ASSOCIATION OF AN UNLIMITED COMPANY AND
HAVING SHARE CAPITAL

1°The name of the company is

2"The registered office of the company will be siahin the State of
3(a) The objects to be pursued by the company dndtsporation are:

(b) Matters which are necessary for furtheranahefobjects specified in clause 3(a) are:
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4"The liability of the member(s) is unlimited.

5"The share capital of the compan|

rupees, dividied

| | shares c |

| rupees eac |

6th
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We, the several persons, whose names, and addigsesibscribed, are desirous of being
formed into a company in pursuance of this memarandf association and we respectively
agree to take the number of shares in the capitthieocompany set against our respective
names:

[, whose name and address is given below, am dssabforming a company in pursuance of
this memorandum of association and agree to tdkkeathares in the capital of the company:

S. Subscriber Detai
No.
Name, AddressDescription anc DIN/ PAN/ Passpor No. of Share: Datec
Occupation number taken DSC
1
2
Total Shares Tak
Signed before n
Name Address, Description ar DIN/ PAN/ Datec
Occupation Passport number DSC
Membership
number
|

7" Shri/Sm
I | |
resident of

aged:bll be the nominee in the event ahdédhe sole member.

Modify Check form
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[Pursuant to Schedule | (s

Sections 4 and 5) to the Companies SPI Ce AOA

Act, 2013)JFORM NO. INC-34

(e-Articles of Association

AOA language O English O Hindi

SRN of form INC-1

Pre-Fill

*Table | |notified under schedule | of the commpiées Act, 2013 is applicable the company

Enter name of the company here

Table F— ARTICLES OF ASSOCIATION OF A COMPANY LIMITED BY SHRES

Check if |Check |Articl | Description
not if e No.
applicabl |altere
e d
| nterpretation
(1) In these regulations—
@) “the Act” means the Companies Act, 20

(b) “the seal” means the common seal of tlempany.
(2) Unless the context otherwise requires, wordexgressions contained
these regulations shall bear the same meaning #seirdct or any statutor

modification thereof in force at the date at whittese regulations becom

binding on the company.

Share capital and variation of rights

Subject to the provisions of the Act and theseches, the shares in the capital
the company shall be under the control of the Bamscwho may issue, allot ¢
otherwise dispose of the same or any of them th pecsons, in such proportiq
and on such terms and conditions and either aemipm or at par and at su
time as they may from time to time think fit.

(i) Every person whose name is entered as a meimike register of membe
shall be entitled to receive within two months aftecorporation, in case ¢
subscribers to the memorandum or after allotmentithin one month after th
application for the registration of transfer orngenission or within such othé
period as the conditions of issue shall be provided
(@) one certificate for all his shares without paym of any charges; ¢
(b) several certificates, each for one or more isf d¢hares, upon payment
twenty rupees for each certificate after the fi
(i) Every certificate shall be under the seal ahdll specify the shares to whi
it relates and the amount paid-up thereon.

(i) In respect of any share or shares held jgirtly several persons, th
company shall not be bound to issue more than ertdicate, and delivery of
certificate for a share to one of several jointdes$ shall be sufficient delivery
all such holders
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() If any share certificate be worn out, defaamditilated or torn or if there be n
further space on the back for endorsement of teanlien upon production ar
surrender thereof to the company, a new certifiozg be issued in lieu thered
and if any certificate is lost or destroyed thermompproof thereof to th
satisfaction of the company and on execution ohsndemnity as the compar
deem adequate, a new certificate in lieu thereall &f® given. Every certificat
under this Article shall be issued on payment ofrtty rupees for eac
certificate.

- N O
1=

> b = W

(i) The provisions of Articles (2) and (3) shathutatis mutandis apply to
debentures of the company.

Except as required by law, no person shall begmised by the company as
holding any share upon any trust, and the comphal sBot be bound by, or be
compelled in any way to recognise (even when haviotice thereof) any
equitable, contingent, future or partial inter@stiny share, or any interest in any
fractional part of a share, or (except only as hgse regulations or by law
otherwise provided) any other rights in respectay share except an absolute
right to the entirety thereof in the registereddeol

() The company may exercise the powers of pagimigmissions conferred hy
sub-section (6) of section 40, provided that the per cent or the amount of th
commission paid or agreed to be paid shall be aliscl in the manner require
by that section and rules made thereund
(ii) The rate or amount of the commission shall erteed the rate or amoun
prescribed in rules made under sub-section (6) dafctien 40.
(iii) The commission may be satisfied by the paytadrcash or the allotment of
fully or partly paid shares or partly in the oneyveand partly in the other.

—~ (D ==
-

() If at any time the share capital is dividedoirlifferent classes of shares, the
rights attached to any class (unless otherwiseigedvby the terms of issue o
the shares of that class) may, subject to the gsians of section 48, and whether
or not the company is being wound up, be varieth wie consent in writing gf

the holders of three-fourths of the issued shafr#isab class, or with the sanction
of a special resolution passed at a separate rgesdtime holders of the shares|of
that class.

—y

(i) To every such separate meeting, the provisafriese regulations relating t
general meetings shatiutatis mutandis apply, but so that the necessary quot
shall be at least two persons holding at leastthind-of the issued shares of t
class in question.

o

D

=
® 3

The rights conferred upon the holders of the shafeany class issued with
preferred or other rights shall not, unless otheewexpressly provided by the
terms of issue of the shares of that class, be dédmbe varied by the creati
or issue of further shares rankipgripassu therewith.

O
—

Subject to the provisions of section 55, any pmfee shares may, with the
sanction of an ordinary resolution, be issued antdrms that they are to be
redeemed on such terms and in such manner as tiygaog before the issue of
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the shares may, by special resolution, deteri

Lien

() The company shall have a first and paramounien—

(@) on every share (not being a fully paid shafej, all monies (whethe

presently payable or not) called, or payable aixedftime, in respect of that

share; and

(b) on all shares (not being fully paid shareshditag registered in the name o
single person, for all monies presently payablehiom or his estate to th
company:

Provided that the Board of directors may at anyetideclare any share to
wholly or in part exempt from the provisions ofdlulause.

(i) The company’s lien, if any, on a share shaliead to all dividends payab
and bonuses declared from time to time in respfestich shares.

D

The company may sell, in such manner as the Biharkis fit, any shares on
which the company has a lien:

Provided that no sale shall be made—
(a) unless a sum in respect of which the lien sxsspresently payable; or

(b) until the expiration of fourteen days after atice in writing stating an
demanding payment of such part of the amount iperesof which the lien exist
as is presently payable, has been given to thetezgd holder for the time beir
of the share or the person entitled thereto byoreas$ his death or insolvency.

(7))

g

() To give effect to any such sale, the Board mathorise some person to
transfer the shares sold to the purchaser thereof.

(ii) The purchaser shall be registered as the halfithe shares comprised in a
such transfer.

(i) The purchaser shall not be bound to see tahpplication of the purchas

money, nor shall his title to the shares be affbbtgany irregularity or invalidity
in the proceedings in reference to the sale.

o
D

DT

() The proceeds of the sale shall be receivedheycompany and applied
payment of such part of the amount in respect othvithe lien exists as i
presently payable.

(ii) The residue, if any, shall, subject to a lilen for sums not presently payah

as existed upon the shares before the sale, betgpditt person entitled to the

shares at the date of the sale.

0 S

D

oD
4




88

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

Callson shares

(i) The Board may, from time to time, make calt®n the members in respect
any monies unpaid on their shares (whether on ataufuhe nominal value g
the shares or by way of premium) and not by thalitimms of allotment thereo

Provided that no call shall exceed one-fourth efribminal value of the share

q
f
f
made payable at fixed times;
0
S

be payable at less than one month from the dagel fiar the payment of the last

preceding call.

(i) Each member shall, subject to receiving atsiefourteen days’ notic
specifying the time or times and place of paymealy to the company, at t
time or times and place so specified, the amoutgdcan his shares.

1)

(iii) A call may be revoked or postponed at thectition of the Board.

A call shall be deemed to have been made atne when the resolution of th
Board authorizing the call was passed and may heired to be paid b
instalments.

<<

>

The joint holders of a share shall be jointly @egerally liable to pay all calls i
respect thereof.

(i) If a sum called in respect of a share ispaitl before or on the day appointe
for payment thereof, the person from whom the ssndue shall pay interes
thereon from the day appointed for payment thetetiie time of actual paymen
at ten per cent per annum or at such lower rat@nif, as the Board may
determine.

=

(i) The Board shall be at liberty to waive paymehfny such interest wholly ¢
in part.

(i) Any sum which by the terms of issue of a sHa@eomes payable on allotme
or at any fixed date, whether on account of theinahvalue of the share or b
way of premium, shall, for the purposes of thegpilaions, be deemed to be
call duly made and payable on the date on whicthbyterms of issue such sun
becomes payable.

S5

(i) In case of non-payment of such sum, all theevant provisions of these
regulations as to payment of interest and expefriggsjture or otherwise shall
apply as if such sum had become payable by virfua call duly made an
notified.

L

The Board—
(a) may, if it thinks fit, receive from any membitling to advance the same, al
or any part of the monies uncalled and unpaid wgnshares held by him; and
(b) upon all or any of the monies so advanced, (uaiil the same would, but fg
such advance, become presently payable) pay ib&resch rate not exceedin
unless the company in general meeting shall otlserdirect, twelve per cent p
annum, as may be agreed upon between the Boarthandember paying th
sum in advance.

D D =

Transfer of shares

oD
\ 14

@

-

o

(i) The instrument of transfer of any share int¢benpany shall be executed by
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onbehalf of both the transferor and transfe
(i) The transferor shall be deemed to remain adéwbf the share until the nam
of the transferee is entered in the register of bemin respect thereof.

The Board may, subject to the right of appeal eoefl by section 58 decline tg
register—

(a) the transfer of a share, not being a fully [ghidre, to a person of whom the
do not approve; or

(b) any transfer of shares on which the companyahaesn.

The Board may decline to recognise any instruroétransfer unless—

(a) the instrument of transfer is in the form asspribed in rules made under
sub-section (1) of section 56;

(b) the instrument of transfer is accompanied leyadrtificate of the shares to
which it relates, and such other evidence as tteedBmay reasonably require t
show the right of the transferor to make the transind

(c) the instrument of transfer is in respect ofyamie class of shares.

O

On giving not less than seven days’ previous maiticaccordance with sectig
91 and rules made thereunder, the registratiomaotfers may be suspended
such times and for such periods as the Board noay fime to time determine:

Provided that such registration shall not be sudgeror more than thirty days
any one time or for more than forty-five days ie iggregate in any year.

-
=

at

D
—

Transmission of shares

(i) On the death of a member, the survivor or saang where the member was
joint holder, and his nominee or nominees or legpiesentatives where he wal
a sole holder, shall be the only persons recogrigetle company as having ar
title to his interest in the shares

(i) Nothing in clause (i) shall release the estaite deceased joint holder fro
any liability in respect of any share which had rbgaintly held by him with
other persons.

0

e

(i) Any person becoming entitled to a share inssmuence of the death or
insolvency of a member may, upon such evidencegh@ioduced as may from
time to time properly be required by the Board anbject as hereinafter
provided, elect, either—

(a) to be registered himself as holder of the stare

(b) to make such transfer of the share as the dedea insolvent member coul
have made.

(i) The Board shall, in either case, have the saigiet to decline or suspern
registration as it would have had, if the deceasednsolvent member ha
transferred the share before his death or insojvenc

[olla)

(i) If the person so becoming entitled shall etecbe registered as holder of t
share himself, he shall deliver or send to the Gmga notice in writing signe
by him stating that he so elects.

o

(i) If the person aforesaid shall elect to transfe share, he shall testify his
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election by executing a transfer of the st

(iii) All the limitations, restrictions and provimns of these regulations relating
the right to transfer and the registration of tfarss of shares shall be applical
to any such notice or transfer as aforesaid aBeifdeath or insolvency of th
member had not occurred and the notice or transfeg a transfer signed by th
member.

o O

D

A person becoming entitled to a share by reasdheofieath or insolvency of th
holder shall be entitled to the same dividends @hér advantages to which
would be entitled if he were the registered holdkethe share, except that

+i41

)

o

shall not, before being registered as a membezspect of the share, be entitl
in respect of it to exercise any right conferred rhgmbership in relation t
meetings of the company:

Provided that the Board may, at any time, giveagotequiring any such pers
to elect either to be registered himself or totfanthe share, and if the notice
not complied with within ninety days, the Board mthereafter withhold
payment of all dividends, bonuses or other moniggable in respect of th
share, until the requirements of the notice hawntw®mplied with.

[0)

In case of a One Person Company—

(i) on the death of the sole member, the personimetted by such member shal
be the person recognised by the company as hatlatptall the shares of the
member;

(i) the nominee on becoming entitled to such sharease of the member’'s
death shall be informed of such event by the Boéttie company;

(iii) such nominee shall be entitled to the samedginds and other rights and
liabilities to which such sole member of the compams entitled or liable;

(iv) on becoming member, such nominee shall noraigaty other person wit
the prior written consent of such person who, shathe event of the death of tl
member, become the member of the company.

N

Forfeiture of shares

If a member fails to pay any call, or instalmehaaall, on the day appointed f
payment thereof, the Board may, at any time th&ealuring such time as ar
part of the call or instalment remains unpaid, segivhotice on him requirin
payment of so much of the call or instalment asripaid, together with an
interest which may have accrued.

<O oV

The notice aforesaid shall—

(a) name a further day (not being earlier tharetkpry of fourteen days from th
date of service of the notice) on or before which payment required by th
notice is to be made; and

o)

-
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(b) state that, in the event of r-payment on or before the day so named,
shares in respect of which the call was made bkedibble to be forfeited.

If the requirements of any such notice as afodeaa@ not complied with, an
share in respect of which the notice has been givay at any time thereafte
before the payment required by the notice has heade, be forfeited by
resolution of the Board to that effect.

= <

D

(i) A forfeited share may be sold or otherwisgpdised of on such terms and in
such manner as the Board thinks fit.

(ii) At any time before a sale or disposal as afai@, the Board may cancel the
forfeiture on such terms as it thinks fit.

(i) A person whose shares have been forfeited sbate to be a member in
respect of the forfeited shares, but shall, notstéthding the forfeiture, remain
liable to pay to the company all monies which hat date of forfeiture, were
presently payable by him to the company in respgtite shares.

<
1%

(ii) The liability of such person shall cease ifdawhen the company shall ha
received payment in full of all such monies in estjof the shares.

(i) A duly verified declaration in writing that ¢hdeclarant is a director, the
manager or the secretary, of the company, andathhare in the company has
been duly forfeited on a date stated in the detitarashall be conclusive
evidence of the facts therein stated as againpeadlons claiming to be entitled
to the share;

(i) The company may receive the consideratioanif, given for the share on
any sale or disposal thereof and may execute afenaof the share in favour of
the person to whom the share is sold or disposed of

(i) The transferee shall thereupon be registexedhe holder of the share; and

(iv) The transferee shall not be bound to see ¢oabplication of the purchase
money, if any, nor shall his title to the sharedffected by any irregularity g
invalidity in the proceedings in reference to tbefditure, sale or disposal of the
share.

= -
D D

@)

The provisions of these regulations as to forfeitshall apply in the case
nonpayment of any sum which, by the terms of isfuseshare, becomes payal
at a fixed time, whether on account of the nomirsdilie of the share or by wa
of premium, as if the same had been payable byeviof a call duly made an
notified.

1=
]

O

Alteration of capital

The company may, from time to time, by ordinargaletion increase the shar
capital by such sum, to be divided into shares wwthsamount, as may he
specified in the resolution.

11%

Subiject to the provisions of section 61, the camypaay, by ordinary
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resolution—

(a) consolidate and divide all or any of its shzapital into shares of larger
amount than its existing shares;

(b) convert all or any of its fully paid-up shaiato stock, and reconvert that
stock into fully paid-up shares of any denomingtion

(c) sub-divide its existing shares or any of theto shares of smaller amount
than is fixed by the memorandum;

(d) cancel any shares which, at the date of theipgef the resolution, have not
been taken or agreed to be taken by any person.

Where shares are converted into stock,—

(a) the holders of stock may transfer the samenpipart thereof in the same
manner as, and subject to the same regulations wineh, the shares from
which the stock arose might before the conversaretbeen transferred, or as
near thereto as circumstances admit:

Provided that the Board may, from time to time,tfig minimum amount of
stock transferable, so, however, that such minirshail not exceed the nomina
amount of the shares from which the stock arose.

(b) the holders of stock shall, according to th@ant of stock held by them,
have the same rights, privileges and advantagesgasds dividends, voting at
meetings of the company, and other matters, &g¥f held the shares from
which the stock arose; but no such privilege oaatlvge (except participation in
the dividends and profits of the company and inabsets on winding up) shall
be conferred by an amount of stock which would i@&xisting in shares, have
conferred that privilege or advantage.

r

(c) such of the regulations of the company as amicable to paid-up share
shall apply to stock and the words “share” and fghalder” in those regulatior
shall include “stock” and “stock-holder” respective

¢

The company may, by special resolution, redu@iyhmanner and with, and
subject to, any incident authorised and consentired| by law,—

(a) its share capital;

(b) any capital redemption reserve account; or

(c) any share premium account.

Capitalisation of profits

(i) The company in general meeting may, upon deemmendation of the
Board, resolve—

S
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(a) that it is desirable to capitalise any parthef amount for the time being
standing to the credit of any of the company’s mes@ccounts, or to the credit
of the, profit and loss account, or otherwise aldé for distribution; and

(b) that such sum be accordingly set free for ithistion in the manner specified
in clause (ii) amongst the members who would haententitled thereto, if
distributed by way of dividend and in the same prtipns.

(i) The sum aforesaid shall not be paid in cashshall be applied, subject to the

provision contained in clause (iii), either in omards—

(A) paying up any amounts for the time being unmaicany shares held by suc
members respectively;

(B) paying up in full, unissued shares of the conyp@ be allotted and
distributed, credited as fully paid-up, to and agsirsuch members in the
proportions aforesaid;

(C) partly in the way specified in sub-clause (Ajlgartly in that specified in
sub-clause (B);

(D) A securities premium account and a capital mgutéon reserve account may
for the purposes of this regulation, be appliethenpaying up of unissued shar
to be issued to members of the company as fully banus shares;

(E) The Board shall give effect to the resoluti@sged by the company in
pursuance of this regulation.

=

[1°)
)

(i) Whenever such a resolution as aforesaid $lzalé been passed, the Board
shall—

(a) make all appropriations and applications ofutthdivided profits resolved to
be capitalised thereby, and all allotments anceissi fully paid shares if any;
and

(b) generally do all acts and things required te gffect thereto.

(ii) The Board shall have power—

(a) to make such provisions, by the issue of fomet certificates or by payme
in cash or otherwise as it thinks fit, for the caéshares becoming distributal
in fractions; and

(b) to authorise any person to enter, on behadfldhe members entitled theretq,

into an agreement with the company providing foe thllotment to then
respectively, credited as fully paid-up, of anyther shares to which they may
entitled upon such capitalisation, or as the caag raquire, for the payment K
the company on their behalf, by the applicationrdte of their respectiv
proportions of profits resolved to be capitalisefithe amount or any part of t
amounts remaining unpaid on their existing shares;

(iii) Any agreement made under such authority shaleffective and binding on
such members.

-

D

N
be
Y

D

e

oD

Buy-back of shares

Notwithstanding anything contained in these agtidbut subject to the provisio
of sections 68 to 70 and any other applicable giomiof the Act or any othe

=
n

law for the time being in force, the company maycpase its own shares
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other specified securitie

General meetings

All general meetings other than annual general timgeshall be calleg
extraordinary general meeting.

(i) The Board may, whenever it thinks fit, call @xtraordinary general meeting

(ii) If at any time directors capable of acting wli@ sufficient in number to form
a quorum are not within India, any director or &wp members of the company
may call an extraordinary general meeting in theesananner, as nearly a
possible, as that in which such a meeting may bedchy the Board.

Proceedings at general meetings

(i) No business shall be transacted at any gensgating unless a quorum of
members is present at the time when the meetingepds to business.

(i) Save as otherwise provided herein, the quofointhe general meetings sh
be as provided in section 103.

12

The chairperson, if any, of the Board shall presad Chairperson at eve
general meeting of the company.

=

If there is no such Chairperson, or if he is matspnt within fifteen minutes afte
the time appointed for holding the meeting, orrisvilling to act as chairperso
of the meeting, the directors present shall elewt of their members to b
Chairperson of the meeting.

D

o il ]

If at any meeting no director is willing to act @gairperson or if no director g
present within fifteen minutes after the time amped for holding the meeting,
the members present shall choose one of their mantdoe Chairperson of th
meeting.

oD

In case of a One Person Company—

(i) the resolution required to be passed at theeggmmeetings of the compan
shall be deemed to have been passed if the resolistiagreed upon by the s¢
member and communicated to the company and enterdte minutes boo

maintained under section 118;

(i) such minutes book shall be signed and datethbynember;

(iii) the resolution shall become effective fronetthate of signing such minutes
by the sole member.

Adjournment of meeting

() The Chairperson may, with the consent of ametimg at which a quorum
present, and shall, if so directed by the meetiwdgurn the meeting from time {

o

Q

192}

time and from place to place.
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(ii) No business shall be transacted at any adgimeeting other than the
business left unfinished at the meeting from witiedhadjournment took place.
(i) When a meeting is adjourned for thirty daysneore, notice of the adjourne
meeting shall be given as in the case of an ofligimeseting.

o

(iv) Save as aforesaid, and as provided in sedix#of the Act, it shall not be
necessary to give any notice of an adjournmenf treobusiness to be transacte
at an adjourned meeting.

Vating rights

Subiject to any rights or restrictions for the tibeéng attached to any class or
classes of shares,—

(a) on a show of hands, every member present sopeshall have one vote; and
(b) on a poll, the voting rights of members shallito proportion to his share in
the paid-up equity share capital of the company.

A member may exercise his vote at a meeting bstreleic means in accordanc
with section 108 and shall vote only once.

(i) In the case of joint holders, the vote of gamior who tenders a vote, whether

D

-

in person or by proxy, shall be accepted to théusian of the votes of the othe
joint holders.

(i) For this purpose, seniority shall be deterndifgy the order in which the
names stand in the register of members.

(=]

A member of unsound mind, or in respect of whonoater has been made
any court having jurisdiction in lunacy, may votéiether on a show of hands
on a poll, by his committee or other legal guardi@amd any such committee p
guardian may, on a poll, vote by proxy.

(@)

Any business other than that upon which a poll besn demanded may b
proceeded with, pending the taking of the poll.

No member shall be entitled to vote at any generetting unless all calls ¢
other sums presently payable by him in respechafes in the company hays
been paid

=

(i) No objection shall be raised to the qualifioatof any voter except at the
meeting or adjourned meeting at which the voteaibgbto is given or tendered,
and every vote not disallowed at such meeting &eallalid for all purposes.

(i) Any such objection made in due time shall béerred to the Chairperson of
the meeting, whose decision shall be final and lesne.

Proxy

1%

D

The instrument appointing a proxy and the poweattdrney or other authority,
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if any, under which it is signed or a notarisedcop that power or authorit
shall be deposited at the registered office ofciiapany not less than 48 hot
before the time for holding the meeting or adjodrneeeting at which the persg
named in the instrument proposes to vote, or, énctise of a poll, not less th
24 hours before the time appointed for the takifithe poll; and in default th
instrument of proxy shall not be treated as valid.

An instrument appointing a proxy shall be in tbenf as prescribed in the rul
made under section 105.

A vote given in accordance with the terms of astriiment of proxy shall b
valid, notwithstanding the previous death or ingamf the principal or the
revocation of the proxy or of the authority unddrieh the proxy was execute
or the transfer of the shares in respect of whiehgroxy is given:

Provided that no intimation in writing of such deainsanity, revocation @
transfer shall have been received by the companijtsabffice before the
commencement of the meeting or adjourned meetimdnimh the proxy is used.

I
D

=5

D DU

192}

%)

D

Board of Directors

The number of the directors and the names of e @irectors shall bg
determined in writing by the subscribers of the memdum or a majority g
them.

1”4

—h

(i) The remuneration of the directors shall, inf@oas it consists of a monthly
payment, be deemed to accrue from day-to-day.

(i) In addition to the remuneration payable torthie pursuance of the Act, the
directors may be paid all travelling, hotel andestbxpenses properly incurred
by them—

(a) in attending and returning from meetings ofBoard of Directors or any
committee thereof or general meetings of the comypan

(b) in connection with the business of the company.

The Board may pay all expenses incurred in gettipgand registering th
company.

D

The company may exercise the powers conferred tmy $ection 88 with regar|
to the keeping of a foreign register; and the Boaay (subject to the provisior
of that section) make and vary such regulationis may thinks fit respecting th
keeping of any such register.

[oX

I

o

[¢)

All cheques, promissory notes, draftajndis, bills of exchange and other

negotiable instruments, and all receipts for mopigs to the company, shall |
signed, drawn, accepted, endorsed, or otherwissuteat as the case may be,
such person and in such manner as the Board stwa fime to time by
resolution determine.

=)

D

O

Every director present at any meeting of the Baaraf a committee therec

—
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shall sign his name in a book to be kept for thappse

(i) Subject to the provisions of section 149, Bward shall have power at a
time, and from time to time, to appoint a personaasadditional director,
provided the number of the directors and additialractors together shall not gt
any time exceed the maximum strength fixed forBbard by the articles.

=
~

(i) Such person shall hold office only up to tregelof the next annual general
meeting of the company but shall be eligible fgp@iptment by the company as
a director at that meeting subject to the provisiohthe Act.

Proceedings of the Board

() The Board of Directors may meet for the cortdofcbusiness, adjourn ar
otherwise regulate its meetings, as it thinks fit.
(i) A director may, and the manager or secretarythe requisition of a directd
shall, at any time, summon a meeting of the Board.

o

=

(i) Save as otherwise expressly provided in the duestions arising at any
meeting of the Board shall be decided by a majarfityotes.

(i) In case of an equality of votes, the Chairpersf the Board, if any, shall
have a second or casting vote.

—

The continuing directors may act notwithstanding @acancy in the Board; by
if and so long as their number is reduced belowgtimum fixed by the Act for
meeting of the Board, the continuing directors ioeator may act for the purpose
of increasing the number of directors to that fixied the quorum, or of
summoning a general meeting of the company, butdasther purpose.

=
D

(i) The Board may elect a Chairperson of its nrmgstiand determine the period
for which he is to hold office.

Q
—

(i) If no such Chairperson is elected, or if ayaneeting the Chairperson is n
present within five minutes after the time appainter holding the meeting, th
directors present may choose one of their numbebpetaChairperson of th
meeting.

D D

() The Board may, subject to the provisions of #ct, delegate any of it
powers to committees consisting of such member @nbers of its body as |t
thinks fit.
(i) Any committee so formed shall, in the exercifethe powers so delegate
conform to any regulations that may be imposed bg the Board.

7))

(@)

(i) A committee may elect a Chairperson of its timggs.

Q
—

(i) If no such Chairperson is elected, or if ayaneeting the Chairperson is n
present within five minutes after the time appainter holding the meeting, th
members present may choose one of their membelg tGhairperson of th

[0)

(9]




98

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

meeting

(i) A committee may meet and adjourn as it thifiks

(i) Questions arising at any meeting of a commitghall be determined by/|z

majority of votes of the members present, and sea an equality of votes, the

Chairperson shall have a second or casting vote.

All acts done in any meeting of the Board or afcanmittee thereof or by any
person acting as a director, shall, notwithstandimgt it may be afterwards
discovered that there was some defect in the appeirt of any one or more 0f
such directors or of any person acting as aforesaithat they or any of them
were disqualified, be as valid as if every sucledtor or such person had begg
duly appointed and was qualified to be a director.

Save as otherwise expressly provided in the Acgsalution in writing, signe
by all the members of the Board or of a committeerdof, for the time bein
entitled to receive notice of a meeting of the Bloar committee, shall be val
and effective as if it had been passed at a meefintbe Board or committeg
duly convened and held.

NdlleoN ‘..

In case of a One Person Company—

(i) where the company is having only one direcatirthe businesses to be
transacted at the meeting of the Board shall beredtinto minutes book
maintained under section 118;

(i) such minutes book shall be signed and datethbyirector;

(i) the resolution shall become effective fronetthate of signing such minutes
by the director.

Chief Executive Officer, Manager, Company Secretary or Chief Financial
Officer

Subiject to the provisions of the Act,—

(i) A chief executive officer, manager, company regry or chief financiaJ‘
officer may be appointed by the Board for such temtrsuch remuneration a
upon such conditions as it may thinks fit; and afjef executive officer
manager, company secretary or chief financial effiso appointed may b
removed by means of a resolution of the Boal

D

o0
D
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(i) A director may be appointed as chief executbficer, manager, compat
secretary or chief financial officer

D

A provision of the Act or these regulations reingror authorising a thing to b
done by or to a director and chief executive officeanager, company secreta
or chief financial officer shall not be satisfieg ibts being done by or to the sam
person acting both as director and as, or in plHEcehief executive officer
manager, company secretary or chief financial effic

<

The Seal

() The Board shall provide for the safe custofithe seal.
(ii) The seal of the company shall not be affixedcahy instrument except by the
authority of a resolution of the Board or of a coittee of the Board authorise
by it in that behalf, and except in the presencatdéast two directors and of th
secretary or such other person as the Board magirapfor the purpose; and
those two directors and the secretary or otheropeaforesaid shall sign evely
instrument to which the seal of the company isfireal in their presence.

o

Dividends and Reserve

The company in general meeting may declare diddgbut no dividend shall
exceed the amount recommended by the Board.

Subiject to the provisions of section 123, the Baaay from time to time pay t
the members such interim dividends as appearttobt justified by the profit
of the company.

(@]

\*2

() The Board may, before recommending any divijeset aside out of th
profits of the company such sums as it thinks ditaareserve or reserves which
shall, at the discretion of the Board, be appliedbl any purpose to which th
profits of the company may be properly appliedjuding provision for meeting
contingencies or for equalizing dividends; and pegduch application, may,
the like discretion, either be employed in the bess of the company or Iy
invested in such investments (other than shargdbeoftompany) as the Boar
may, from time to time, thinks fit.

- D [0)
B

D

o
o

(i) The Board may also carry forward any profitdhieh it may considef
necessary not to divide, without setting them aaila reserve.

(i) Subject to the rights of persons, if any, tedti to shares with special rights [
to dividends, all dividends shall be declared aaiil mccording to the amount
paid or credited as paid on the shares in respeetesf the dividend is paid, bu
if and so long as nothing is paid upon any of tharass in the company
dividends may be declared and paid according tartheunts of the shares.

—

(i) No amount paid or credited as paid on a slraselvance of calls shall be
treated for the purposes of this regulation as paithe share.

(iii) All dividends shall be apportioned and paitbportionately to the amount
paid or credited as paid on the shares during arnyop or portions of the perio
in respect of which the dividend is paid; but ifyashare is issued on terms
providing that it shall rank for dividend as fronparticular date such share sh
rank for dividend accordingly.

(7}

[oX

Q
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The Board may deduct from any dividend payablang member all sums ¢
money, if any, presently payable by him to the campon account of calls ¢
otherwise in relation to the shares of the company.

() Any dividend, interest or other monies payalrlecash in respect of shar
may be paid by cheque or warrant sent through dlsé girected to the registerg
address of the holder or, in the case of joint dadto the registered address
that one of the joint holders who is first namedtlom register of members, or
such person and to such address as the holdeinbrhglders may in writing
direct.

(i) Every such cheque or warrant shall be madeapkeyto the order of th
person to whom it is sent.

)i

=

Df

Any one of two or more joint holders of a shareymgave effective receipts fo
any dividends, bonuses or other monies payablesipect of such share.

=

Notice of any dividend that may have been declatadl be given to the perso
entitled to share therein in the manner mentionate Act.

No dividend shall bear interest against the comppan

Accounts

(i) The Board shall from time to time determineetter and to what extent a
at what times and places and under what condittonrsgulations, the accoun
and books of the company, or any of them, shalbben to the inspection ¢
members not being director

(i) No member (not being a director) shall havey aight of inspecting any
account or book or document of the company exceptaaferred by law o
authorised by the Board or by the company in gémeeating.

=
H—

=

Winding up

Subiject to the provisions of Chapter XX of the Ant rules made thereunder—
(i) If the company shall be wound up, the liquidatoay, with the sanction of
special resolution of the company and any othect&an required by the Act
divide amongst the members, in specie or kind,vthele or any part of th
assets of the company, whether they shall constoperty of the same kind ¢
not.

(i) For the purpose aforesaid, the liquidator nsay such value as he deems
upon any property to be divided as aforesaid ang determine how suc

division shall be carried out as between the memloerdifferent classes (
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members

(iii) The liquidator may, with the like sanctionest the whole or any part of su
assets in trustees upon such trusts for the beokfihe contributories if hé
considers necessary, but so that no member shatbivgelled to accept ar
shares or other securities whereon there is ahyitia

= 00

I ndemnity

Every officer of the company shall be indemnifaad of the assets of the
company against any liability incurred by him irfeteling any proceedings,
whether civil or criminal, in which judgment is gin in his favour or in which h
is acquitted or in which relief is granted to himthe court or the Tribunal.

1%

Table G- ARTICLES OF ASSOCIATION OF A COMPANY LIMITED BY GURANTEE AND
HAVING A SHARE CAPITAL

All the articles of Table F in Schedule | annexedie Companies Act, 20:
shall be deemed to be incorporated with thesdestand to apply to the
company.

Number of members

The number of members with which the company prepds be registered
hundred, but the Board of Directors may, from titeetime, register af

increase of members.

TABLE |- ARTICLES OF ASSOCIATION OF AN UNLIMITED COMPANY ANCHAVING A SHARE

CAPITAL

All the articles of Table F in Schedule | annexedhte Companies Act, 20:
shall be deemed to be incorporated with thesdestand to apply to the
company.

Number of members

The number of members with which the company prepde be registered
hundred, but the Board of Directors may, from timéime, register an increas
of members.

56

Others




102 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

S. Subscriber Detai
No
Name, AddressDescription and Occupati DIN/ PAN/ Place DSC Datec
Passport
number
1
2

Signed before n

Name Address, Description ar DIN/ PAN/ Place | DSC Datec
Occupation Passport number
Membership
number

Table H- ARTICLES OF ASSOCIATION OF A COMPANY LIMITED BY GURANTEE AND NOT
HAVING SHARE CAPITAL

Check if | Check | Article | Description
not if No
applicable | altered
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| nterpretation

(2) In these regulatio—
(a) “the Act” means the Companies Act, 2013;
(b) “the seal” means the common seal of the company

(2) Unless the context otherwise requires, wordsx@ressions containg
in these regulations shall have the same meaninig dlse Act or any
statutory modification thereof in force at the datevhich these regulatior]
become hinding on the company.

w

Members

The number of members with which the company prepds be registere
is hundred, but the Board of Directors may, frometito time, wheneve
the company or the business of the company reqiinesgjister an increag
of members.

[ M)

The subscribers to the memorandum and such othsonseas the Boa
shall admit to membership shall be members of tmepany.

General meetings

All general meetings other than annual general imgethall be calle:
extraordinary general meeting.

() The Board may, whenever it thinks fit, call extraordinary gener:
meeting.

(i) If at any time directors capable of acting waie sufficient in numbe
to form a quorum are not within India, any direatorany two members ¢
the company may call an extraordinary general mgeth the samé
manner, as nearly as possible, as that in which sumeeting may b
called by the Board.

=

P

Proceedings at general meetings

(i) No business shall be transacted at general meeting unless a quor
of members is present at the time when the megtimgeeds to business.
(i) Save as otherwise provided herein, the quofomthe general meeting
shall be as provided in section 103.

o

The Chairperson, if any, of tiBoard shall preside as Chairperson at e
general meeting of the company.

If there is no such Chairperson, or if he is natsent within fifteen minute
after the time appointed for holding the meetingjsounwilling to act ag
Chairperson of the meeting, the directors preskall lect one of thei
members to be Chairperson of the meeting.

If at any meeting no director is willing to act @hairperson or if n
director is present within fifteen minutes aftere ttime appointed fo
holding the meeting, the members present shall sthoone of thei
members to be Chairperson of the meeting.

Adjournment of meeting

() The Chairperson may, with the consent of anyeting at which ¢
guorum is present, and shall, if so directed by rfeeting, adjourn th

meeting from time to time and from place to place.

(ii) No business shall be transacted at any adgdimeeting other than t
business left unfinished at the meeting from whicd adjournment too

[1°)

a4
€
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place

(iii) When a meeting is adjourned for thirty days more, notice of the

adjourned meeting shall be given as in the casanobriginal meeting

(iv) Save as aforesaid, and as provided in sedtiof the Act, it shall no
be necessary to give any notice of an adjournmenf the business to b
transacted at an adjourned meeting.

Voting rights

Every member shall have one v

A member of unsound mind, or in respect of whonoater has been ma
by any Court having jurisdiction in lunacy, may &ptvhether on a show ¢
hands or on a poll, by his committee or other legalrdian, and any sud
committee or guardian may, on a poll, vote by proxy

No member shall be entitled to vote at any genaeadting unless all sun
presently payable by him to the company have baah p

(i) No objection shall be raised to the qualificatiof any voter except
the meeting or adjourned meeting at which the ebjected to is given o
tendered, and every vote not disallowed at suchingeshall be valid for
all purposes.
(i) Any such objection made in due time shall beferred to the
Chairperson of the meeting, whose decision shdina¢ and conclusive.

A vote given in accordance with the terms of arimaent of proxy sha
be valid, notwithstanding the previous death oainity of the principal or
the revocation of the proxy or of the authority endrhich the proxy was
executed, or the transfer of the shares in reggechich the proxy is
given:

Provided that no intimation in writing of such deahsanity, revocation or

transfer shall have been received by the compaity affice before the
commencement of the meeting or adjourned meetingdnigh the proxy is
used.

D

Df

=

A member may exercise his vote at a meeting bytreleic means i
accordance with section 108 and shall vote onlyeonc

Any business other than that upon which a pollbeen demanded may
proceeded with, pending the taking of the poll.

Board of Directors

The number of the directors and the names offirst directors shall b
determined in writing by the subscribers of the meandum or a maijority
of them.

(i) The remuneration of the directors shall, infaoas it consists of
monthly payment, be deemed to accrue from day-yo-da

(i) In addition to the remuneration payable torthe pursuance of the Ac

the directors may be paid all travelling, hotel atker expenses proper

)




[ sTTl | —=e3 (i) ]

HRAPIASIS ¢ STHTHRIT 105

incurred by ther—

(a) in attending and returning from meetings of Bward of Directors or

any committee thereof or general meetings of thepaoy; or
(b) in connection with the business of the company

Proceedings of the Board

() The Board of Directors may meet for the condoicbusiness, adjoul
and otherwise regulate its meetings, as it thinkst.

(ii) A director may, and the manager or secretamytle requisition of &
director shall, at any time, summon a meeting efBbard.

(i) Save as otherwise expressly provided in the gegéstions arising at al
meeting of the Board shall be decided by a majafityotes.

(i) In case of an equality of votes, the Chairpar®f the Board, if any
shall have a second or casting vote.

The continuing directors may act notwithstanding/ amcancy in the
Board; but, if and so long as their number is redubelow the quorun
fixed by the Act for a meeting of the Board, thentiimuing directors o
director may act for the purpose of increasing ibenber of directors t
that fixed for the quorum, or of summoning a gehenaeting of the
company, but for no other purpose.

—

(i) The Board may elect a Chairperson of its megtiand determine tt
period for which he is to hold office.

(i) If no such chairperson is elected, or if ay ameeting the Chairperson
not present within five minutes after the time apped for holding the
meeting, the directors present may choose one af thembers to b
Chairperson of the meeting.

oA

(D

() The Board may, subject to the provisions of o, delegate any of if
powers to committees consisting of such memberembers of its body a
it thinks fit.

(i) Any committee so formed shall, in the exerciskthe powers s
delegated, conform to any regulations that maynbgosed on it by th
Board.

7))

o

117

(i) A committee may elect a Chairperson of its rimegst

(i) If no such Chairperson is elected, or if ayanmeeting the chairperson
not present within five minutes after the time apged for holding the
meeting, the members present may choose one of riinbers to be
Chairperson of the meeting.

Py

%

(i) A committee may meet and adjourn as it thinks pm

(i) Questions arising at any meeting of a commitball be determined
a majority of votes of the members present, andase of an equality @

—h
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votes, the chairman shall have a second or ci vote

All acts done by any meeting of the Board or obenmittee thereof or b
any person acting as a director, shall, notwittditagy that it may be
afterwards discovered that there was some defabkiappointment of an
one or more of such directors or of any persomgds aforesaid, or th
they or any of them were disqualified, be as vakdf every such directg
or such person had been duly appointed and wagigdab be a director.

<

=

Save as otherwise expressly provided in Act, a resolution in writing
signed by all the members of the Board or of a catemthereof, for the
time being entitled to receive notice of a meetioig the Board of
committee, shall be as valid and effective as ifidd been passed af
meeting of the Board or committee, duly conveneatl laid.

Chief Executive Officer, Manager, Company Secretary or
Chief Financial Officer

Subiject to the provisions of the A—

(i) A chief executive officer, manager, companyrséary or chief financia
officer may be appointed by the Board for such teatrsuch remuneration
and upon such conditions as it thinks fit; and ahief executive officer
manager, company secretary or chief financial eff&o appointed may &
removed by means of a resolution of the Board.

D

(i) A director may be appointed as chief executivicer, manager
company secretary or chief financial officer.

A provision of the Act or these regulations requirior authorisin a thing
to be done by or to a director and chief executifficer, manager
company secretary or chief financial officer shadit be satisfied by it
being done by or to the same person acting botlirastor and as, or i
place of, chief executive officer, manager, compaegretary or chie
financial officer.

- " U)

The Seal

(i) The Board shall provide for the safe custody tife sea

(il) The seal of the company shall not be affixechy instrument except
by the authority of a resolution of the Board oaafommittee of the Board
authorised by it in that behalf, and except inlesence of at least two
directors and of the secretary or such other pesisdhe Board may
appoint for the purpose; and those two directodstha secretary or other
person aforesaid shall sign every instrument tackvthe seal of the
company is so affixed in their presence.

TABLE J- ARTICLES OF ASSOCIATION OF AN UNLIMITED COMPANY ANDNOT HAVING

SHARE CAPITAL

All the articles of Table H in Schedule | annexedttie Companies Act, 2013 shall be deemed tp b
incorporated with these articles and to apply sodbmpany.
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S. Subscriber Detai
No
Name, Address, Description and Occupe DIN/ PAN/ Place DSC Datec

Passport
number

1

2

Signed before n

Name

Address, Description ar
Occupation

DIN/ PAN/ Passpor | Place D
number/ Membership
number

Check form

Modify

[F. No. 1/13/2013 CL-V]
AMARDEEP SINGH BHATIA, Jt. Secy.
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section (i)vide number G.S.R. 250(E) dated®3Warch, 2014 and subsequently amendigi the following

notifications:-
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4, G.S.R.336(E 23-03-201¢
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